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<Open court> 

CENTRAL ADMINISTRATIVE TRIBUN1'L 

ALLAHABAD BENCH, ALLAHABAD. 

Allahabad thia t.he fJ.rat. day of sept;ember 2000. 

CORAM s- Hon1 ble Mr. s. Biawaa, Member-A 

orqinal Application No, 821 of 2000. 

JQn. Sona• GnMy • aged about. 9 year a• 

adopted daughter of late Anant Ram Dube 

R/o 104, Mohall• Panna Lal. Jhansi. 

Minor through Sita Ra• OUbey natural father 

and guardian of the minor JOn, Sonam Dubey. 

••••••••• Applicant. 

counsel for the appl1canta- Sri H.P. Gupta. 

VERSUS 
--~---- •• 

1. Union of Indta through the General 

Manager. Central Railway • C,S.T. Mumbai. 

2. Th• D1visional Railway Manager. 

Central Railway. D1visio••l office Compound 

Jhanai, ( u.P.) 

••••••• Reapondenta. 

counsel for the respondents 1-

0 R D E R (oral) --- - .... 
(8y Hon'ble Mr. s. Bi_,.a • Meaker-A) 

Applicant has moved this orginal 

appl1cation with the following request.a a-



• 

' • 

a12ss 

The applicant is a adopted daughter of the late 

Anant Ram Dubey who expired on 11 06.99 but 

prior to that he hacS submitted repreaent&t.ion 

on 01.os.ge and 04.0S.98 before respondent Ho.2 

for consideration of acceptance of the adoption J. D 

date and grant41 necessary pension and 
~ "") 

cons81ultial benefits. 

2. Heard Sri H.P. Gupta. learned counael 

for the applicant. He pra~ that end of ..... ~ 
justice ahall be/\ t:hn" respondent No. 2 before 

J'/ 
whom representation dt.. 01.05.98 and 04.0S.98 

within • specific1 ti.me. 

3. The aub.-nission of the counsel for the 
C)I 4 ~ ~ 1'--' I .,_,(,>-o.. 

applicant has been conaideredk'nd o.A. ia diapos~d 

of with the foilowing direction s-

.. 'the r eapondent. No.-.. before whom Anant 
Raa Dubey• deacsed employee aubmt tted 
bia representation dt.01.05.98 an~ 
04.05.98 and also representation dated 
06.08.99 by Si~ Ram Dubey. father of 
the applicant. were made, shall diapoard 
of with a r~eoned order within 8 wee~a 
from the date of reciept of a copy of 
this order." 

4. No order aa to eoata. 

A copy of thJ.s order may be given to 

counsel for the applicant.. 
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Ma&ber (A) 

/Anand/ 


